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) X  Ĉ-. SW» n >. A--V '% >5̂?, '

^  . (T x c ^Ca . ^ ^o--4

' A, A-- S' h >

<1
i

-

\

7. Tb>e/n(»'̂  ^ \ y
rtt)

B-
1

<® j ^ Q  4t c?
1

I

\

!

!

1

i
1



r

GKTO)' LUGKTO BiDNGH, 

m iT  PETITION KO.

0 ujĵ oiipj|ui Aj. ,

V

(ukPER AETIGLi;; 226 OF THS GQMSTITUTIQK OF INDIA)

Jal Prakash Srivastava, son of Sri Ram Adhar 

Lai wivastgva, resident of Village Marottam- 

pur, rost Office Bhaisahan, District Azamgarh 

C/O Sr^ Ram Adhar Lai Srivastava, Section 

Officer'^ Election Directorate, Hev̂ al Kishore 

Road, Lul^know.

. .  Petitioner.

V ii; R S U S

1 . The Union of\ India through the Secretary,

■Ministry of C^nununications, Government of 

India, New De]

2. The General tiana'teer, Telecominunications,

Uttar Pradesh Girdle, Lucknow.

3. The Chief Superint^dent, Central Telegraphs 

Office, Lucknow.

V.< . Opposite-Parties,

The humble petition of thk above-named petitioner most 
f \ 

respectfully showeth as under

1. That wifih a view to make recru^ment for Reserve 

Trained Pool in the cadre of Telegraphists in the 

various offices \inder the opposite-party no. 2 an 

adver-iiisement was published in the 2nd October^ 19o2 

issue in the waakly titled "Employment News". A true 

copy of the said_advertisement No. 1/82 Is being

^•'I'^nnexed as Annsxure No. 1 ^  this writ petition.
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Tlffi HON’BLE HIGH COURT OF JUDIGATU.iE AT 

LUCKNOW BENCH, LUCKHOW. __

Civil Mi sc. An« Np, (w) of 19^4«

i Prakash Srivastava, son of Sri Ham Adhar 

Lal^Srivastava, resident of Village Karottampur, 

PostX^Office Bhaisahsnj District Azamgarh, C/0 

Sri Adhar ^al Srivastava, Section Officer, 

Election Directorate, Newal Kishore Hoad, 

Lucknow.
j^plicant

V E R S U S

1. The Union oA India through the Secretary,

Ministry of Cbramunications, Governinent of 

India, î ew DelM.

2. , The General ^anaser, Telecoix.iunications,

Uttar Pradesh Cir\le, Lucknov?.

3. -he Chief Superinte'iadent, Central Telegraphs 

Office, Lucknow.

.. Opposite-Parties.

In re\ (j l  q > Q  

Writ Petition No^”̂  fof 19^4*

Jai Prakash Srivastava. V . . .  . , .  Petitioner.

V K R S u\s

The Union of India and others. \ . Opposite-Parties, 

APPLICATION FOR IHTilRIM RELIl;;?.

For the fscts and reasoons statedXin t?he 

accompanying writ petition supfiorted by an affidavit 

it is respectfully prayed that the opposite-parties be 

direc»;od go ssnd the pstitioner for training in persuance 

of the order dated Jl^ril 19^3 contained in Annexure 

Ko. 3 to the vi?rit petition arid the petitioner be treated
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CENTRAL ADMINISTRATIVE TKtBUNAL 

CIRCUIT BENCH, ICCKKOW 

• • • •

JUNE 1 , 1990

Registration No, T .A , No. 1215/87 

(w.p. No. 209/84)

/  J .P . Srivastava . . .  Petitioner

vs

Union of India and ors . . .  Respondents 

Hon‘ Mr P .C . Jain, A .m .

Hon* Mr J .P . Sharaa^JL.-^

(By Hon' Mr P .C . Jain , A.M .)

None is present for the parties.

No one appeared for the applicant in this 

case on the dates so f ar fixed by the Tribunal. The 

notice sent to his counsel on 5-1-90 has not been 

received back and it  w ill, therefore, be ^ooamod to 

have been served. Notice sent to the petitioner 

on the same day at his perroanent residential address 

has a&eo been received un—served without any postal 

remark^. In the absence of any representation on 

behalf of the petitioner, the T .A . is dismissed in 

default and for want of prosecution.

> Menber (J)  ̂ '  MEMBER (A)

(sns)

JUNiS 1, 1990 

lucknow.



X

In the Hon’ble High Court of J^udicaturs at Allahabad,

Lucknow Bench, Lucknow.

'irit Pet it ion Ko hf 19&k •
cr\

Jai Prakash Srivastava.

V E R S U S  

The Union of India and others.

,,  Petitioner,

2 .
3.

6 ,

7.

S .

I N D E X

12-16

1 7 - 1 ^

31, No. Descriptiong of the ^apers.

1. Application for Interim Relief.

Writ Petition,

Annexure No. 1- True copy of 

the advertisement So. l/S2 

published in the “mployirient 

News of 2nd October, 19S2 .

Annexure Np. 2~ True copy of 

letter No. GS/Gar/Rectt .TL 

(RTP)/g2, dated 7-4-19^3.

Annexure No. 3-True copy 

of letter No. E-4a/RTP-TL/g2/25 

dated April 6, 19^3.

Annexure No, 4- True copy of 

letter No. E-4S/RTP-TL/^2, 

dated Au~ust 27, 19^3/

3ê )t Briber 24, 19^3,

Affidavit of the petitioner 

in supp rt of the v-?rit petition, 24-25

Power, 26

Lucknov? dated

Page Number.. 

1-lA 

2-11

19-21

January , 19^4*

(3.R. Dwivedi)
- Advocate 

Counsel for̂  the Petitioner.
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as an employee of t^e opposite-parties

It is fxirther requested that the opposite- 

parties may be restrained from making any further 

appointments during pendency of the instant v̂rit 

petition and the implementation and operation of 

the csrder dated August 27, 19^3/3eptember 24, 19^3 

be stayed.

An ad-interim stay orders be passed 

accordingly in the meanwhile.-

Lucknow dated 

January , 1963..

1 .

(S.R. Dwivedi) 
Advocate 

Counsel for the Applicant.

4
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2» That the candidates who fulfilled the rBquisite

>

qualifications prescribed in the said

3.

advertisement viz between IS and 23 years 

on July 1, 19S2 and also fulfilled the 

requisite minitaura educational qualifications 

indicated the ■ said advertisement submitted 

their candidature for being recruited as 

Telegraphists in the Reserve Trained Pool.

That- the petitioner om the basis of the marks 

obtained by him at the H i^  School Sxamination 

conducted by the U.P. Board of High Scipol and 

Intermediate Education came under the selection 

zone as referred to in paragraph 5 of the said 

advertisement. It is stated that the aggregate 

percentage of the petitioner after adding the 

bonus marks for Intermediate and Graduation 

indicated in the said paragraph 5 had total 

percentage of 66.6 for purposes of selection 

in the iieeerve Pool Telegraphists.

That a qualifying test in R English dictation- 

cutn-handwriting and typing was held on December 

26, 19^2 at which the petitioner along with 

other candidates had appeared.

That the resulS of the said qualifying test 

was notified by opposite-party no. 3 by his 

letter No. GS/Car/Rectt.TL(RTP)/^2, dated 7th , 

April, 19^3* The petitioner was shown in the 

list of successful candidates in the said order 

dated April 7, 1983 at serial No, 25. A true

^  aforesaid letter dated April ?,

^  19^3 is annexed hereto as Annexure No, 2 to

this writ petition.
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6. That the petitioner was served v;ith a copy of letter 

No. E-4S/RTP-TL/^2-63 with the same serial of the 

select list dated April B, 19^3, a true copy of which 

is being annexed hereto as Annexure Ho. 3 to this 

writ petition.

yC
i

That the petitioner in persuance of the said letter 

dated April B, 19^3 presented hiiTiself before April

22, 19^3 and submitted documents indicated at Serial 

Kos.J to S of the said letter and the said documents 

are still with opposite-party no# 3« ^t may be stated 

that the security deposit for an^amount of Rs 1,170/- 

pledged in favour of the President of India was also 

made by sgis. the petitioner. The said security 

deposits was made by the petitioner in the form of 

fidelity bo)(nd for five years v/ith effect from April 

1, 19S3 and tlie same was executed ohroygh the U.P., 

Postal Primary Co-operative BarJc, i*ucknow. The 

EkjjKloyment Exchange registration card in original was 

also submitted and the some are still in the 

possession of opposite-party no. 3.

B, That the petitioner had completed the requisite

fornalities and had submitted the documents indicated 

in the said communication dated April 19^3i but 

till date he has not been called for departmental 

training which is stated to be for a period of 9 

months. After the said departmental training the 

petitioner would be entitled to be kept ss in Reserve 

Trained Pool of TelegraphistsKsi. cadre and to be 

absorbed against future vacancies as and when they 

arise. The candidates after undergoing the departmen­

tal training, as would be evident from a perusal of 

 ̂ corrjTiunication dated 8th April, 19^3 were required

to work in any office of the Lufknow Telegraph
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Traffic Division on the hourly rates precribed 

from time to time. The present rate is Hs 2.75 

per hour.

-5-

V

9. Thot the petitioner awaited for orders for being 

sesrt for departmental training, but no intimation 

was received by him.

10. Th^t to the utter surprise the petitioner has 

been served with a notice dated August 27, 1983/ 

September 24,,19^3 sent by Sri Rao, Assistant 

Chief Superintendent (A), Central Tele^aph 

Office, Lucknow purportedly on behalf of the 

Chief Superintendent, Central Telegraphs Office, 

Lucknow. By the said communication the petitioner 

cryptically informed that due to technical 

reason the letter dated i\pril 8, 1983 by which 

the petitioner was approved a.s Reserve Pool 

Telegraphists was being cancelled. A true copy 

of the said letter which was served on the 

petitioner is being annexed hereto as Annexure 

No. to this writ petition.

cum-handwriting and typing the Selection Comridttee 

had found 47 candidates in all suitable for 

selection as Reserve Trained Pool Telegraphists 

for the year 19^2. This con be gathered from the 

true copy of letter Ko. GS/Car/Rectt.TL(RTP)j^82, 

dated April 7* 19^3 issued from the office of 

the opposite-party no. 3 vjhich is being annexed 

hereto as Annexure No. 2 to this writ petition. 

'̂̂ ‘̂̂ *^^^perusal of the said list would shew thct the
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petitioner v/as allotted 66.6 percentage of marks in 

the qualifying test at Serial No. 25.

12. That out of the list of candidates suitable for 

selection dated April 7, 19^3 noticed for joiiiLng 

the training hove been issued to only five candidates 

v;hose names are shown in the said list at Serial Nos.

9,14,24 and 2?. Order cancelling the conmirdcations 

!>- indicating their approval for appointta^t as Reserve
! "V
, Trained Pool Telegraphists issued on April S, 19^3

-K have been cancelled vide letter dated August 27, 19^3/

September 24, 19^3 (Annexure No# 4 to the writ petition

13* Thst tho petitioner was not afforded any opportunity 

till the receipt of the impugned Annexure No. 4 dated 

August 27, 19^3/September 24, 19^3 v^hich was received 

by the petitioner on December 23, 19^3 in the Village 

Narottampur, Post Office Bhaisahan, District Az'amgarh 

which is in the interior and far S. off from Liicknow,

V

c

in the Election Directorate, Neeal Kishore Hoad, 

Lucknow as Section Officer and he was on leave since 

September 17, 19^3 till October i4, 19^3-

15. That the father of the petitioner was in the village 

and he resumed his duties on October 15, 1$S3 in the 

said office.

16. That the impugned ^Umexure dated August 27, 19^3/ 

September 24, 19^3 was received by the father of the 

petitioner on October 15, 19^3*

(jrl^ 1 7 , That the father of the petitioner sent the impugned

Annexure dated A\;igust 27, 19^3/^eptember 24, 19^3 to
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the petitioner at the Village address where 

the petitioner was residing and the same 

was received by him on December 23, 19^3»

1$, Ths,t the petitioner remained ill sinee 

December 23, 19^3 till January 2, 19^4•

^  19 . That the petitioner felt better on January 4,

^  19^4 and left village on January 5, 19^4 and

reached Lucknow on January 6, 19^4•

20. Th?t the necessary papers including the 

impugned Annexure dated August 27, 19^3/ 

September 24, 19^3 were handed over to Sri 

S.R. Dwivedi, Advocate for filing the writ 

petition on January 10, 19^4*

21, That the writ petition was prepared by Sri 

S.R. Dwivedi, Advocate and which was ready 

on January 11, 19^4*

22. That SL no details hatee been given out in the

said impugned Annexure No. 4 with regard to
\

what were the technical reasons for cancelling 

the said orders of approval.

23. That the Selection Committee has-found the 

petitioner suitable for selection as

Re»erve Trained Pool Telegraphists and evidently 

the petitioner had obtained more than the 

requisite qualifying marks for the dictation- 

/^m-handwriting test as also in typing testr
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24<. Tbat before issuing th« letter dated August 2?, 19^3/ 

September 24, 3-9̂ 3 cancelling the approval of the 

petitioner as suitable candidate the petitioner at no 

time was called upon to show cause why the approval 

granted to him as successful candidate be not sycmsiiiBl 

cancelled. No reasons were also indicated or brought 

to the notice of the petitioner much less he v:as 

afforded no opportunity to meet the said reasons.

25. That the order dated August 27, 19^3/September 24, 

19^3 appears to have been passed under duress by 

the spK&h:® cpncerned authorities.

V

V
v-v...

25. That it 2rould be relevant to mention here that two 

similar writ petitions namely writ petition No. 429^ 

of 19^3 (Ram Bhujharat Pandey and others Versus Union 

of India and others) and Writ Petition No. 5325r:of xfe 

19^3 (Srima^i Indra Kumari and others Versus Union of 

India and others) had been admitted by Hon’ble Mr. 

Justice U.C. Srivastava and Hon*ble Mr. Justice K.W, 

Goyal and'aJ^e pending in this Hon’ble Court.

26. That the Hon’ble Justice R«G. Deo Sharma iias been 

pleased to pass an interim order on the stay applica­

tion to the effect that no fresh appointment be made.

27* That to the best of the knov;ledge of the petitioner 

there arc still about 40 vacancies in thg various 

offices vmder the opposite-party no. 2 which hgve 

not been fulfilled till today.

2^. That in the circui'stances detailed above and having 

^  no other equally efficacious'and speedy alternative

 ̂ esicept to invoke the inlierent jxirMdiction

of this Hon’ble Court under Article 226 of the
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Gonstitution of India*

29, That the inpiJtgned order dated August 2?, 19^3/ 

September 24, 19^3 is challenged amongst others

g R 0 U K D S

Because the inaction ofl the part of opposite- 

party no, 3 ia not sending the petitioner for 

departmental training e^en though he had . 

qualified at the requisite î est as is isvidenced 

by letter dated April g, I 983 (Annexure No* 3) 

is wholly unwarranted and capricious#

-■V-

\

Because the peoitionca.'’ having complied ^vith the 

requirements indiccted in the letter dated 

i\pril 191̂ 3 and there being nothing further 

wanting, opposite-party no> 3 was duty bound to 

have sent the petitioner for the requisite 

departmental trainirig.

(c) Because the order contained in iainexure Ko. 4 

to the wi?it petition dated August 2?, I9B3/  

September 24, 19^3 is wholly illegal and has 

been passed in violation of the principles of 

natural justice inasmuch as the petitioner has 

not been jafforded any opportunity to show cause 

why the order approving him as suitable 

candidate fee not cancelled.

(d) Because the said order is highly cryptic and 

indicates no reasons whatsoever for cancelling 

the petitioner’s approval as suitable candidate.
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(e) Because the order contained in iUinexiire No. 3 to

the writ petition is highly arbitrary and capricious

tf) Because the impugned Annexure Ho« 4 is manifestly

erroneous and unjust and the opposite-parties no.

2 and 3 ha,ve committed a raasaî est error of law on 

the facfe of the record and have acted without 

jurisdiction and authority.

t"

(g) Because there ±s has been clear discrimination 

^  between the petitioner and the candidate mentioned

at Serial No. 2? udaoa ksa in the list {Annexure No. 2) 

who has been deputed for training possessing the 

sâ ne percentage of markasas that of the petitioner.

It is, therefore prayed thqt this Hon’hle 

Court may be pleased to

(a ) ixsHE quash the impugned Annexure dated August 27, 

19£0/3eptember 24, 19^3 by issuing a writ of 

certiorari and treat the petitioner as an employee 

of the opposite-parties no. l;to 3>

(B) issue a writ, direction or order including a writ 

in the nature of Mandamus commanding the opposite- 

po;’tias 00 send the petitioner for training in 

persuance of the order doted April 19̂ 3̂ which 

was fully complEdd with by the petitioner.

(C) issue any other appropriate writ, direftion or

’ order v/hich this Hon’ble Court may deem just and

ijV proper in the circumst-inces of the case; and
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(D) Award cost of this writ petition to the 

petitioner. ’

Lucknow dated

January , I 9S4 .

I

(3.R, Dwivedi) - 
Advocate 

Counsel for the Petitioner,

V
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In the Hon’ble High Court of Judicature at Allahabad,

Luckhow Bench, Lucknow.

of 19^4»

. *. Petitioner.

Writ Petition No«__

Jai Prakash Srivastava.

V E R S U S

The U^ion of India and others. *,..♦ Opposite-Parties

A M N E X U No . .^1.

^vertisement No, 1/32,

Indian Posts and Telegraphs Department,

Office of the General J'ianager Tele,coto,iji U.P. CirKlej.

Lucknow,

General Manager Telecom., U.P, Circle, Lucknow requires 

candidates for-Reserve Trained Pool in the cadre of 

Telegraphists as under

1. Requirements.

SI, Name of Heaai of other 
No. Telegraph Traffic 

Community Div
Qth^r

________  _ ^  . (unpe- medically
(Recruiting Unit) served)handieapped.

Reserved for Total
- B/'G.37!C Ex. ■

S/Men

1 . Chief Sypdt. 
C.T.O., Agra 31 1 3 5

2, Chief Supdt, 
C.T.O., Eucknow. 15 1 3 1 2 22

3, Sr. Supdt Teleg, 
Traffic Al]shobad 31 1 5 2 4 43

4, Sr, Supdt. Teleg, 
Traffic, Bareilly. 31 1 5 3 4 43

5 . Sr, Supdt. Teleg, 
Traffic Varanasi, 22 1 5 2 3 33

6, Sr. Supdt. Teleg. 
Traffic, BcsrcgSSSI: 23 1 6 2 4 36

7 . Supdt. Teleg.
Traffic, S^haranpur' 16 1 5 2 3 27

Toral 169 7 37 14 25 252

2. General Conditions.

Candidates selected and brought on the pajiel after , 

training, will be liable for regular absorption against
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the clear vsLtmdes of Telegraphists in the pay scale 

of 200-g-300-E.E.-340-10-360-12-420-rE.E.-12-490 plus 

usual allov?ances as admissible provided they work as 

short duty staff, as and when called for against 

uri'illed vacancies absentees «gsxHxS: er extra work, 

for a period of one year, which an also be reduced if 

ao required in the interest of the department. As

short duty staff, they will be paid on hourly rate

at Ss 2/- per hour, subject to maximum of 6 hours per

day* Selected candidates of the panel a^e also liajale 

'Y to be put on short duty on the basis of their rezdy

and easy availability aaa .deiaaiKi but t^ieir regular 

absorption will be made strictly in the order of merit, 

provided they have worked as short duty staff, as 

per the requirements of the Deptt. ,Any laxity to 

perform short duty wiiil render them liable to be

\  remained from the seletJt panel along with penalties

as per agreement executed#

3 0 AGE ,

'‘S \  Between 15 and 23 years on 1.7.S2 upper age limit 

" ' ’''being relaxahle for (i) Schedule Castes/Tribes fey 5 

-jV  A\ y years (ii) other categories like ex-servicemoi, dis- 

' placed persons duly recognised by Govt, of India,

Central Govt, retrenched employees/orthopaedically 

handicapped persons, as per instructions in force. 

Candidates crossing upper afe limit at the time of 

eegular absorption,will depend upon further .-elaxation 

given bythe Govt.

4 . Minimum Educational Qvialifl cat ions- ...

Pass in Matriculation or equivalent examination 

recognised by an Indxcn Un5,versity or Board.

5. Selection

t,' basis of marks obtained in the above

mentioned examination, Bonus marks are awarded by 

raisiiig the aggregate percentage in the basic examinotion
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for (i) Higher Secondary Coiirse/Pre University (ii) Interraei 

diate three years degree course and (iii) Graduates/Post 

Graduates to the extent of 5,7 end 10 respectively, /J.1 

the candidates who come under the selection zone will have 

to qualify in the dictation-cuui-handwritins test in English 

(Matriculation Standard) and departmental type test to 

exaiTiine their speed in typing either in Hirdi or in English, 

which will be conducted by the Divisional Heads of the 

Recruiting Units at their Heaii-quaeters. These tests will fe 

^  be at the cost of the candidates.

6 « Preference

Preference will be given to those candidates who possess 

tljfe typing knowledge with a speed of 40 words per minute 

and produce certificates to this effect from any standard 

institution duly regognised by the Central or State

V  Government and pass the speed test conducted by the Deptf,

7 * Selection Procedure

Ad mentioned in para 6 above, the candidates possessing 

’ the knowledge of typing and passing the prescribed speed

test will be arranged on the basis of raatriculation or an 

equivalent examination marks plus bonus marks for higher 

ac«jdemic qua.lifiC3tioii)S. Candidates without the kr.ov;ledge 

of typing, will be arrange next on -che bs.sis of similar 

merits, below the last candidate of typing knowledge. 

Training

All the selected candidates will be given training. 

Training for short duty staff will be giyen as per 

departmental rulrs inf force. For regular absorption total 

9 months trainng will be given to the candidates, during 

which a stipend of Rs 130/- vtx per month vdll be paid to iiua
«

them.

Submission of aptjlications

Applicants having their registration without any of the

-14-
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of the Employment Exchange falling within the 

administrative jurisdiction of the Recruiting 

Division isidcy may apply to the Recruiting Officer 

of the divisional Unit latest by 15 .9.^2 on o 

plain paper giving the following particulars 

(i) Name in full (ii) Postal address in full,

(iii) Date of birth in Christian Ers as recorded 

in Matriculation or its equivalent examinations

Y  (iv) If a member of SC/ST- copy of the caste

certificates giv^ngby the competent authority 

(v) If Ex-Servicement(a) Date of enrolment (b)

Date of discharge (c) Totcl service rendered with 

a copy of discharge certificate (vi) Educational 

qualifications beginning with matriculation or its 

equivalent and above and giving the noiae of exainina- 

y  tion passed, total ©arks obtained and their percentage

etc. supported by the mark-sheets and certificates/ 

Degrees etc. (vii) Speed in typing with the copy of 

the certificate of the typing institution (viii) 

r'x. Name of the Division, where the employment is desired

(ix) Registration number and name of the Employment 

Exchange indicating the date and y^ar of registiiaSion*  ̂

Impoetant Instructions 

(l) Applicants should svibirit the attested copies of 

documents in support cf the educational qualifications,

1 caste certificates, discharge certificates, marks

obtained, type speed etc. along with their applicst ons,

. (2) If the particulars given in the application forms

are found incorrect or incomplete, the applications 

are liable to be rejected.

(3) Applications sent in the covers should clearly 

superscribe the words ” For the recruitment of

’̂’rained Pool of Telegraphists" and should
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be sent x'/ell in time so as to reach the Divisional Officer 

concerned by 15#9»^2 positively. Applications received 

after the taeget date will not be entertained,

(4) Applicants should also send two pass-port sixe photo- 

Iraphs along with their applications, which should be duly 

attested by Sateted officer.

(5) Applicants having their registration in more than one
/

Sii4)loyinent Exchange and desiring to apply for more than one

"T • unit should send separate applications to the respective

Divisional Officers#

(6) Applications in ’-o ccr.e ahould be addressed to the 

General ’̂"anagsr Telecom, U.P, Circle,' I-ucknow or sent to 

him, s,Ml such applications will be treated as cancelled.

(7) corresponderce regarding the result of recruitment 

v;ill be onter-;,ained.

(S) No enclosures for attaching with the applications 

already sent vrill be entertained, until and unless these 

are specifically called for by the recnuiting authority.
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In the Hon’ble High Coiirt of «Judica.ture at Allahabad,

Lucknow Bench, Lucknovr.

Writ Petition No, __ of 19̂ 4_«

Jai Prakash Srivastava. • . . .  < * Petitioner,

V E R S U S

‘i’he Union of India and others. •• Cpposite-Parties.

A N K E X U R E Ko. 2.

Indian Post and '^elegraph Department.

l̂ s-‘>c.lt'ya Mukhya Adhikshak,
Kendriya Tar Ghar, Lucknow.

Ifo. GS/Car/Rectt.TL{RTP)/g2 . Dated Tth.Aprol, 19&\3 •

On the basis of qualifying test in dictation-cum- 

hand writing and typing, the selction committee has found 

the follovang candidates in order of merit, suitable for 

selection as ^WP telegraphists for the yoar 19f>2,

S.No* Nnme Bather’s name. Merit.

1, Ashok Kumar Srivastava Bankey Be.hc.ri Srivast:sva 7S.0

2. Vijai Kumar ^ingh
t

Sunder Lai .76.^

3. Ajai Kumar tlalviya Ravi Shanker 1-̂a.lviya 76.5

4 . Anil Kumar Srivastava Hub Lai Srivastava 76.2

5, Suresh Ghand Ram Lakhan 76.0

6. Suseel Kumar Dixit S.N. Dixit 74.6

7. Km. Shashi Santa Tewari D / O a .M. Tewari 73.a

8. Ramesh Kumar Gopi Shyam 73.4

9« Shaukat Ali Abdul Raheem 72.1

10. Chai’'̂ -r& Prakash Om Prakash 71.5

1 1 . Brijesh Chandra Lari ■Rajendra Lari 71.0

12. Hisammuddin Riasuddin 70 .g

13. Amit Kumar Mukherjee A.S. Mukherjee 70.0

14. Anuj Kumar S^xena Eevi Charan Saxena- 69.6

1 5 Pramod 1-unar Eadri '^rasad 69.6

16. Chandra -̂ev ^̂ hukla 

Yj. Km. j'jiupaA Sawheney

Fir dey -̂ âm ^hukla 69.4

K.L. Sowheney 69.4
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S.No Father’s name

IB. Km. Ratna Bhatnagar Ramesh Bhatnggar 69.2

19. Baboo Lai Chandrika Pd. 6e.6

20. Subhash Chandra Rqm Krishan 66 .4

21. Smt. Abha Verma W/0 Girish Chandra ,66.4

22. Ishrat Aii Hashrnat A n 68.2

23. Sushil Kumar Srivastava G.S, Srivastava ■67.6

24. Rajesh Kumar Paadey R-am Suchet Pandey 67.6

25. Jai Prakash Srivastava Ram Adhar. 66.6

26. Nagendra Singh Ram S^kal Singh 66,6

27. Vivek Chand Hukum Chand 66*6

2g. Satya %rain Kashyap Devi Prasad 66.k

29. 3am Brij Pandey C.T.O, Lucknow, 66.k

30. Ashish Narain Awasbhi R.N. Awasthi 65.6

. N

\ V

31.

32.

33.

34. 

A 35.

/ 3 6 .  

3C 

37. 

3^. 

39.

T C -

41.

42.

43. 

42.

4| 0
46.
47.

(Not Typing)

Ex~Service Men 

Eajendra Pd. Srivastava Kushashwar Lai 

Nasim itenad '̂̂ izvi Abdiil ‘̂ aleel

Ram Deo Singh Laxmi Narain Singh

Polose G. K.p. George

Shiv ^hanker G^pta. BQiahdi G-̂ pta.

Physically Handicapped 

Rakesh Chandra Pandey Krishna Kant Pandey

Scheduled '^ribes 

Babu Lai Meeng PIHiSakni Meena

Dinesh Pd. Choudhari.N.D. Chaudhnri 

Laxmi Narain Meena 3ita Meena

...Schedule "^astes

Ram Tej

Kani'iesh Chandra

Satya Ram Kanaujia

Ram Sewak

Laluu Prasad

Bandhu Prasad.
Sri Indra Kumar 
Ram Shandra

Jai

RanieshKar Prrisad 

Ram Raj Kanaujia 

Ravi

Kaha ^ali

Raj ‘̂"ani’ Prasad 
Ram Gulaia„
Ram Dhan.

Chief ■Snp'̂ rin+’e’̂ dent

44.5

42.6

54.6 

52.1 

52.0

59.6

61.6

55.6

54.7

65.4

62.4

61.5 
60.2 

69.2 

69.4
5a.i
57 '
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2i tha Hon«bl© High Court of Judicsatxire at J0.1ahabad

Lucknow Bench ; : tiucknow.

Vfrit petition n^o. of i9S4.

,J--

Y

V

x;

V\

mdeir ^ t i c l e  26 cons t£tutlcn ot la d ia

Jai PraJcash SrivaStai^a

Versus,

Petition ar.

The m i on oj* Bi^iLa & others « Respoadait.

I K D M  PC^3S 4N.B T3I,3GRAPHS DSf>B!!msrT

From; Chief ^fuperintaident, -

Centra Telegraph Office, 

Lueloiow,

fo.

)<?»</

Shri Jai firafeash Sr liras tava,

S/0 Sri Ra2i 4dhar ial Sri-yastava, 

mrectorate of* S.ectians, u .P ., 

NaWal Kishore Road,

IM clsnao¥.
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ETo,. 1 .48/RTP-TL/82/25 Dt» at Lucknow the 8*4,83.

\

V\

Subject:- Becruitmaat Oif Reserve BCained. Pool 

telegraphist foe. th« yeaJ* ^982.

He
23u haere appror^et as Eeserve Trained

Bo®l f^egrgphist -for 1982, accordingLy you aĴ e 

req.uested to present yourseir ±n this* oiffice with 

the ifcSLlowing documents latest toy 22nd ^'ril,19S'3,

2 .

4 .

S o

?•

8.

High School Certificate origSn^ grid Ffeoto 

copy,

Uter/Dsgree certififiate in original and 

Photo copy*

ChstTacter certificate from two Gaizstted 

Officer,,

Mark Sheet - ffii.gh School/tater/Degree ini 

original and fhoto^corpias.

SmgL oyment gcchang e registration card in

orig,inaL,

Security deposit pledged to preaidemt of 

Udiaj -for ajaount of Rs;‘

IUschaJ*ge certificate ia original, i f  you 

are Sx-serYiceman.

Oeirtificate of Physical hadicap if  you are 

physically handicapped.

Contd,3/«



r

i

%

3..

You will be given deparimantal traindng

XOT a p ^ io d  ox rainLe months and will be kept as 

Reserve Irainad Pool Candidate Tor a'bsorp'tion

against Xuture vacancies as and when tiiey a r ise .-

Till such time you are a'bsiffr'red against 

regiiLar posit 28S3E£±b f&artsioBX «x tfeo you \3fll  

be required to work in  any ofrice of Luckaow

TaLegraph Trafrice Division of the hoflj^y rates 

prescribed jTrom the time to time, (The preoait rate

i s  Rs, 2 , 76 per hour,)

Oaier Suf)ei*ln4end®iit 

Central Telegraph OffiLce,



A

m th© Hon«bl© High Court of Judicature at All ah a 1) ad

I*ucknow Bench: ;Luckaowe 

Writ Petition Hd . of 1984,

TU'der .j^ticLe 2,6 Constitution oi*

J©i Prakash Srii7astTa . . • • Petitioner.

V:

\

versus

Bae m ien of indla Mothers. «, Respondent,

M M M I M S  N o ,

PCS© M D  TS.ESEIA-PHS BW‘mTMmT

Stom : Oiisf Superintendent R^GIST^,

Central Telegr^h Orrioa, Eucloiow-22600ll^

(j )- '

To. : Shri Jai Prafeasii Sr ivas ti7a ,S /o  Shri

Ram Adhar, Lalv;^ri^stva, 

Qirectorate o f  S.ectlon TJ. P . /

KTawal IS-Shore ROad,

Lutdmow,

C o nt^2 /.
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2.

Ib. 1 .4 8 / B T P - / 8 2  I&, at Lucknow Aug. 2 7, 1983,

Suto^ect:- RecruitmeEit ol“ Reserve Trained Bsoi 

fclegrapliists i*or the yeaP i982,

flea^e refer this oifice letter Fo, 

S.48/ETP«T£i/82, dated 8«.4»83 in which your approi?^ 

aS Hesen^re aS’M n ad  RjcjI  I^egrsp^hist was ccsaveyed

to youo

iKie to Teiblmical regions, the abOTe orders

are hereby canceled .

Chief Superiat^denb 

Cenitral Telegraph Office, 

Iiu clotow- 22S001,

~v\

¥PK

27819S3

C.-

) '>V'

/
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IN THE^O&lSif HIGrH COURT OF JUDICATUiffi AT ALLAHABAD, 

LUCKNOW BENCH, LUCKNOW.

A F F I D A y i T

IN

WRIT PETITION UMDExl Ai-̂ TICLE 226 OF THt; 
COMTITUTION of . INDIA. -

Prafeash Srivastava.

V E R S U S  

The Union of India and others,

. . .  Petitioner.

Opposite-Parties

I, Jai Prakash Srivastava, aged about 23 years, son 

of Sri î am Adhar Sxisss Lai Srivastava, resident of 

Village Narottam Pur, Post Office Bhaisahan, Oistrict 

Azamgarh, 0/0 Sri Adhar Lai Srivastava, Section 

Officer, Election Directorate, Newal Kishore Road, 

Lucknow, do hereby solemnly affirm and state on oath 

as under •-

1* That the deponent is the petitioner in the above­

noted writ petition and as such he is fully 

conversant with the facts of the case.

2. That the contents of paras 1 to 2k of the attached 

writ petition are true to the own knowledge of the 

deponent.

3, That the contents of paras 25 to 2S of the attached 

writ petition are believed by me to be true on the 

information gathered from his counsel.

Lucknow dated 

J anuary [ 19^4
I, the above-nam.ed deponent do
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"jr

hereby verify that the contents of paras 1 

and 2 of this affidavit are true to my own 

knowledge and the • cjoncerits of para 3 of this 

affidavit are believed by me to be true on 

the legal advice tendered and no part of. it 

is false and nothing material has been 

concealed, so help me God,

Ds

Lucknov; dated 

January 19^4•

I identify the deponent who has 

signed in my presence,

ft

K\

hnC

....

(3.R, Dwivedi)
Advocate.

Solemnly affirmed before me on 4  ^

a.m./^<f^by Sri Jai Prakash Srivastava, 

the deponent who is ideiitified by Sri 3.R. Dwivedi, 

Advocate High Court, Allahabad.

I have satisfied myself by examining the 

deponent that he understands the contents of 

this affidavit which has been read out, and 

'■>, explained by me.
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on the said application passed oB 12 ,1 ,84^7 the

H o n ‘bid Mr. Justice E.N. Go? al and Ibn*ble Mr. Justice ^

S.S. Ahmad is annexed herewith as annexure 1.

5. That the opposite parties No«l to 3 have not 

yet appointed to the applicant till to-day inspite of 

the orders passed by the Hjn*ble Mr.Justice K.l.Goyal 

and Hon'ble Mr. Justice SoSo Abmad on 12.1,1984.

6. That in the ends of justice the petitioner, 

in view of the order dated 12el*84 is entitled for 

the appointment.

7. That justice requires that the applicant 

be appointed to the post for which he has Qualified 

and the apposite parties were pleased to issue the 

letter dated 8.4«1983.

P R A Y E R

It is therefore, prayed that this Ifon’ble 

Court may be pleased to direct the opposite parties 

I  1 to 3 to appoint the applicant in pursuance of the

order dated 12,1,1984 passed by the Hon’ble Mr.Justice 

K.N. Goyal and Ifon*ble Mr, justice S,S, Ahmad.

Lucknowj ^
Dated ApriloJJ, 1984. ( S.R. Dwivedi )

—  ,  ̂ Advocate
Counsel for the Applicant.

A
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In the Hoh’ble High Gourfe of ‘Judicature at Mlphgbad, 

Lucknow Bench, Lucknow*
1984

. h i g ^  COUR̂

. ftUUAHABAlJ.
a f f i d a v i t

IN

(w) Of 1954«/  Civil Misc« An« No»_______

In re ,

'./rit Petition No. 209 of 196'4*

J^i Prnknsh Srivnstnv--^. . . .  . .  Petitioner-Applic^rt

V E R S  U!.S

The Union of Indi.'^ nnd others, . . .  • .  Opposite-x'^rties.

I ,  J-̂ i Prr;k!?sh Srivnstevogi r^ed nbout 23 yenrs, son 

of Sri iinm Adh^r L3I  SrivgstsYo, resident of Villst^e 

N.nrottnm Pur, Post Office Bhsisghan, iJisfrict Azsmgorh,

C/0 Sri Adhr.r L^l oriv^^stavs, Sectioh Officer,

Election Uirector^te, Kevjal Kishore *^ocd, Lucknow, do 

hereby solemnly nffirrn rnd stnte on 03th as under

1 , Th^t the deponent is the petitioner-^pplic-nt in the 

nbove-noted writ petition '^nd ns such he is fully 

conversant v'ith the f^'Cts of the c*^se.

2 , Th-̂ t the contents of p^r-s 1 to 5 of the ^tt-ched 

npplic'-tion '-re true to the own knowledge of the 

deponent.

3 , Th-̂ t the contents of p-ms 6 ^nd 7 of the nttnched 

npplic-qtion nre believed by i.:e to be true.

Luckno'.'/ drived 

?lpril I9S4 .

I, the above-a^raed deponentdo hereby verify
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t.hr>t thQ contents of pr^rgs 1 nnd 2 of ,iffid?ivit ^

r̂ re true to my ox̂ fn knovjledge !’nd the contents of p^rn 3 
i

of this s f f i ^ v i t  nre believed by me to be true '^nd no 

p-̂ rt of it  is f^lse  ^nd nothing m-teri-^l ĥ -s been 

conce-^led, so help me God,

Lucknow dnted 

April 19S4.
^V'''(res.^W

O' ueppaent.

I identify the deponent xvho has signed in ray 

presence.

I .
(3.R. IH-/ivedi) 

’\dvocp.te

Solemnly .affirmed before me

rt.Cy\ ^ S r i  Jr.i Pmfe-sh Srivast^vn, 

the deponent who is identified by Sri S.R. Dwivedi, 

Advocate High Court, All'-̂ h'̂ b'̂ d.

I h-̂ve s'^tisfied myself by examining the deponent 

th-'t he underst^^nds the contents of this ^--ffid̂ vit 

which hns been rend out, ^nd explr^ined by me.

V
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'̂ ô.GLv. M ^ 5 T
r ‘K_e(A^ J ’

S lfil^  ( S ^ )  

5fo H 5 T U  U  t<

*̂t ^qsfT ^ i k  sife^ (l^^R ) ^^?!T |

I  ^  ^ m j

^RT 5ft ^ ^

^*^1 ^  ^T ^T l^ lO  f|7!ft

5fTd ^^^J ^T 5̂rf5?T?TT ^T

^I^T rT̂ iT ^ ^wft 3ft? ^  f?TT  ̂ qi 3Tq^

H  ^  ^T 5^f7TT 331?

qi ^T t?TT?) ^T («Rfl .̂^T?ft)

f^.^T 3?qft ?IT 

^  i i  ^T ^^i\ ^ ?Hi j)f

I  fe ^  ^T f%Ht q?ft^R

^  ^5T^T 5(|^T 3i^

feoT ’̂̂ K ft ^m j 1  ?Rf] q;r

?i^ I h ^  ft sri^ii

' ^ * " ^ ' " ® ' " ^ '  ' ■ G l < . ' i p , r ^ f O , M , , „ ' ~

f^rTT^........*......

? n #  (»i5iif) 

f^HI^........



IN TNE CENTRAL ADT'I:vISTRATIUE TRIBUNAL 
. ALLAHABAD , Ê''CH 

23-A Thornhill Road, Allahabad-'ll "'01

No,CAT/Alld/jud c. dated the ^

d

UER3U3 ■ .
'I

Haion Qg jcndia RE3PQ\IDENT(S;

TO

io  Sliri Mvocate^j Ufd îjovj l-̂ lgh do^irt

L‘Jiskn3t3« 

S« fliri D<.3 * Eundiicjr.̂ 0 MvocuvO Igĝ jlmov; lUgft Court 

I'jtcknD*̂ ,

Whereas the m a r ginally.noted cases has been transferred by

Under the provision of the 

Administrative Tribunal Act XIII of 1985 and registered in this Tribunal 

as above, ■

5

of the Lucknow ‘High Court, Lucknow *

* Writ Petition No, 

4  of. 193'^

il 

J 

5

The Tribunal has fixed date of 

.C M . a ^ 9 a 9  iqgg /  - The

hearirig of the matter at Gandhi . ’

3haujan,'0pp. Residency, Lucknoui.

If no appearance is made on your

behalf by your aeme one duly authorised .to

act and pie ad on your behalf

the matter will be heard and decided in your absence.

Given under my hand seal of the Tribunal this 

day of 1989. .  ̂ .

dinesh/

C



IN the CE-'T^iL A D K IN ISTW IV E  m iBU
■P_, E-'.JCH • '

^dnc:;i Residency,lucknow

f A  ■ m

!»AL

No, / All:!/7ra ns t sr

V e^4-0 >^PLTCANT 4

VERSUS ■

HtSPONDENT'^s

0
To ' V jrz^- fe^sL fic

'  4 .C.C PMOCirJ

\ -

f r b y _ u ^ ! ^  ■

•• - - - /■,- ■'®^ --es.stered In t h i s  i l . lb u n a l  as above.

T r ib una l h a s - f i^ d  date of ■ 
o € ^ 92Q ..^ f th e  Court .of  ̂ K r 7^ . date of ^

I, / ^  / /  ’ ------w-̂ 990 . The hea r ing
,j._^ -̂--- J J z ^  i^of-.the -matt er  ̂ , .. i
|j a r i s in g  out of order dated Tf nn - u
' ■ ■ j  u ' ^ppe^rance: is' made on your - *

 ̂ beha lf by ygur some pne du ly authorided

to  Act. arid p lead on .your b eha lf .  •

Theyfiatter w i l l  be he^rd and dec ided - in  your absence ■ 
g iven under my.hand se a l of ĥe T r ib u n ; i  t h i s  ' i/

______ r —  _ i99C.< -- • ■

, , . Z)£PUTY REG IS lEAR

X.

y
4
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IN the CBOT.AL ADMINIST:^  ̂ TRIBUNAL

_ « CiriCUIi BENQH i;

Gandhi Bha'-ien,0pp.Residency,Lucknow 

No.C .J /A l l d /T r 5 ns f e r / ^ f  ed't h 4

VERSUS

3

Rt^PONDENTfs

.  To

-7  ̂ ■ --*- O'lML̂ni'J i S ?

■>» * ■' *

1 4 ^ A  (2aiM-h- J^ u li
• • ' ’ I

been t  J n s f l r r e d  '
b y u n d e r  t n .  p ro v is ion  of th e  A < i . i n i s t r n i v e  

, 1X1 of i , S 5 an . r e , i s . e r e a  in  t h is

h a . . f i x e d  date of '
_ /«? ■ ;■ ?§<- i22&kii^the Court of ,

ar-ising out o f ’ order dated 

passed by

— The hearing

! of the matt er. ’ /  i ' ■ '

If  no appearance ;is ma-de .on. your 

, behalf by your' some one duly authoridec 

■. to Act aod plead on yo ur , b ehalf . •

., will be hefrd and decided; in  your absence '

^gipn under my hand seal; of :he Tribunal this /  ' *

________ S H - i 99c /  ■

\

d in e s h / ' I • ■

DEPUTY REGISTRAR



CENTRAL ADMXNISTRATIVE TRIBUNAL 

CIRCUIT BENCH, LUCKNOW 

• • • •

JUNE 1 , 1990

Registration No. T .A . No. 1215/87 

(w.p. No. 209/84)

J .P .  Srlvastava . . .  Petitioner

vs

Union o f India and ors . . .  Respondents 

Hon' Mr P .O . Jain# A.m.

Hon' Mr J .P .  Sharma.J.W.

(By Han' Mr P .C . Jain , A .M .)

None is present for the ptarties.

No one appeared for the applicant in this 

case on the dates so fa r  fixed by the Tribunal. The

-I

JJ^notice sent to his counsel on 5-1-90 has not been

\ —‘deceived back and i t  w ill , therefore, be aewtnad to

) .  Kave been served. Notice sent to the petitioner

. -^//On the same day  at his permanent residential address 

4 //
has aAe« been received un-served without any postal 

remark^. In  the absence of any representation on 

behalf of the petitioner, the T .A . is dismissed in 

default and for want of prosecution.

Merger (J) MEMBER (A)

(sns)

JUK2 1, 1990 

Lucknow.

c - T < c

Ckinc  ̂̂ dcoî JStrativc Tribunal 
Lucknow B ucb.


